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BEFORE TIIE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINALAPPLICATION NO. 411 OF 2025

IN THE MATTER OF:

Indrajeet

State of Haryana & Ors.

Versus

...Applicant

...Respondents

MOST RESPECTFULLY SHOWETH:

1. This brief reply is being filed on behalf of Respondent no' 4' Indian oil

corporation Limited, whrchhas set up an Ethanol Plant at Panipat' in

respect of which the subject Complaint has been filed'

PRELIMINARY SUBMISSIONS

2. on 10.08 .zv22,Respondent No. 4 unveiled first of its kind and Asia's

first 2G Ethanol Bio-Refinery (.Plant,) at Panipat, Haryana, which

converls rice straw to Ethanol. The said facility has been designed to

produce about 30 million litres of Ethanol annually using 2'00'000

tonnes of paddy straw as feedstock, addressing the issue of stubble

burrring in the region which has been identified as a major health hazard

at NCR region.

3. The said 2 lalittonnes of rice straw, which is used as feedstock in the

said plant, is collected from 89,000 farmers in the vicinity of the Plant'
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4.

The procurement of such agricultural residue has not only directly

enhanced farmers' income but has also substantially mitigated air

pollution by curbing the practice of stubble burning in paddy fields'

Further, biomass logistics have created additional economic activity in

the area.

Importantly, the Plant has helped in addressing the major challenge of

stubble burning related pollution by eliminating around 320,000 MT of

CozeveryYgffi,whichisequivalenttoreplacingnearly63,000carson

road annuallY.

It is also pertinent to note that the Plant involves first commercial plant

based on the indigenous technology of IWS Praj Industries limited' The

plant is a zero Liquid Discharge (zLD',) facility, ensuring that no

treated or untreated effluent is discharged outside the Plant boundary'

in strict compliance with applicable environmental norms'

Nevertheless, in the specific condition No. 2 of the Consent to Operate

('CTO') granted by Haryana State Pollution Control Board

('HSPCB'), which is valid till 30'09 '2026, the Plant is permitted to

discharge rainwater into Drain No. 2 to sustain the Plant's operation

duringheavyrain.Further,permissionhasalsobeenobtainedfrom

Irrigation Department for discharging rainwater into Drain No' 2' which

confirms that the area of the Plant falls within the catchment area of

Drain No. 2: RD No. 276OO:F- (date of permission 26'12'2022)' The

drain along with the Plant boundary wall has been constmcted for the

disposal of the surface runoff from the catchment of the permanent road

outside the Plant boundary. There is no connection from the Plant to this

5.

6.

2
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7.

drain. A copy of the permission letter dated 26.12.2022 is annexed

herewith as ANNEXURE - 1.

Before adverting to the Committee Reporl on merits, it is pertinent to

note that the Applicant had lodged a complaint on the CM Grievance

Redressal System on 15 .05.2025. Pursuant thereto, the Regional Officer

(,RO'), HSPCB, Panipat, along with the complainant, conducted an

inspection of the Plant on 04.06.2025, following which a show cause

notice dated 05.06.2025 was issued to RespondentNo. 4. The said show

cause notice was duly replied to on 20.06.2025. Upon consideration of

the compliances submitted by the project proponent on 12.06'2025 and

20.06.2025, the Ro, HSPCB, Panipat submitted an Action Taken

Report (,ATR'), which was duly signed by the Applicant on the cM

Window Portal on 09.09.2025,expressly recording his satisfaction with

the action taken.

Consequently, the Member Secretary, HSPCB recommended

disposal of the complaint, and the same stood closed on 30.09'2025' A

copy of each of the complaint dated 15.05.2025 filed before CM

Grievance Redressal System and Action Taken Report dated

Og.Og.2025 is annexed herewith as ANNEXURE - 2 (COLLY)'

While Respondent No. 4 was working with the authorities and the

Applicant to investigate and address the concern raised in CM

Grievance Redressal System, the Applicant herein preferred the present

complaint on 08.08 .2025 and did not inform this Hon'ble Tribunal that

his conceffIs were properly investigated and addressed to the

satisfaction of the concemed authorities and the Applicant.

8.

3
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PARA WISE REPLY

The para-wise reply is limited in scope and Respondent No. 4 reserves it's

right to file a detailed and comprehensive para-wise reply at an appropriate

stage, if so required.

It is further submitted that Respondent No. 4 denies all the averments,

submissions and statements made in the Complaint and in FinalReport dated

05.01 .2026 submitted by the Joint Committee, save and except, to the extent

specifi cally admitted hereinafter.

1. The contents of paragraph 1.0. are a matler of fact and warants no

response.

2. The contents of paragraph 2.1.(i) to 2.1.(vi) afe a matter of fact and

warrants no response. It is however submitted that no information was

provided by respondent no. 4 on 05.01'2026'

3. The contents of paragraph 2.2.(i) andpatagraph2.2-(ii) are a matter of

fact and warrants no response.

4. The contents of paragraph 2.2.(iii) are amatter of fact. It is respectfully

submitted that while the Environment Clearance ('EC') mentions

treatment of 1,000 m3lday of effluent, the Plant has been designed with

an effluent treatment capacity of 1,440 m3lday'

It is submitted that the Sludge/Solid Management Plan forms an

integral part of the Environment Impact Assessment ('EIA',) Reporl of

the plant. The said plan was prepared by an agency duly accredited and
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approved by the Ministry of Environment, Forest and climate change

('MoEF&CC'). On the basis of the said EIA Report and the

Sludge/Solid Management Plan contained therein, the EC for the Plant

was granted by the MoEF&CC. That pursuant to and in accordance with

the said EC, the CTO was thereafter duly granted by HSPCB. A copy

of the relevant part of the Environmental Assessment Report is annexed

herewith as ANNEXURE -3.

It is submitted that the sludge generated is microorganisms-based

biological sludge. The said sludge arises from various biological

treatment processes carried out for treating the process condensate

generated from the evaporation section of the Plant. The collected

sludge is subjected to dewatering in a decanter unit to increase the

suspended solids concentration. It is stated that the extraneous matter in

the form of sand, clay, stones, and grit, which enters the system along

with rice straw, are removed in the wet washing unit as rnud' Such

extraneous matters are then separated through classification and

collected separately. Since this material originates from agricultural

fields, it is utilized for land application.

Further, dewatered sludge/mud is further dried in sludge pit

storage, having capacity of 1200 M3, which is constructed with an

RCC floor and RCC retaining walls, and is thereafter utilized for land

application. It is submitted that, to meet future requirements, one

additional sludge pit having acapacity of 396 m3 has been constructed

by Respondent No.4, for effective sludge management. A photograph

of the said additional sludge storage pit is annexed herewith as

ANNEXURE - 4.
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5.

6.

It is stated that a total of 18 rainwater harvesting pits have been

developed in the Plant to collect and utilize rainwater from the

rooftops. A photograph of one of the rainwater harvesting pit

developed at the Plant is annexed herewith as ANNEXURE - 5.

The contents of paragraph 2.2.(iv) and paragtaph2.2.(vii) are a matter

of fact and warrants no response.

The contents of paragraph 2.2.(viil)(a) are wrong and denied. It is

submitted that the trade effluent generated at the plant is treated through

the Process Condensate Treatment Plant ('PCTP') and is not

discharged into the storm water drain. The statement that "storm water

drains shown by the Unit inside the premises also carry trade effluent",

is incorrect. It is submitted that each individual unit is provided with

dedicated effluent collection pits, ftom which the effluent is pumped to

the Solid-Liquid Separation ('SLS') system and thereafter, conveyed

to the lagoon tank for further treatment. The storm water that may come

into contact with biomass dust or biomass spillages on the plant surface

is collected through the storm water drainage system and directed to the

storm water pond. Such collected stotm water is subsequently routed to

the PCTP for treatment.

The contents of paragraph 2.2.(vi\\)(b) are wrong and denied. It is

respectfully submitted that the colour observed in the water is

attributable only to spillage of biomass and biomass dust of agricultural

origin and is non-toxic in nature. There is no discharge of trade effluent,

contaminated wastewater, or hazatdous substances into the storm water

drainage system.

7.

6
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8.

In accordance with the conditions stipulated under the CTO, the

storm water drainage system is segregated from the effluent conveyance

system. Any storm water that may come into contact with biomass or

biorrass dust within the Plant premises is collected in the storm water

pond and routed to the PCTP for appropriate treatment. No untreated or

coloured water is discharged outside the Plant premises, and the Plant

is operated in full compliance with the applicable CTO conditions.

The contents of paragraph z.2.(vnl)(c) are wrong and denied. It is

respectfully submitted that the allegation is incomect. It is stated that

the storm water drains and process wastewater drains are segregated

and independently designed. Photographs of each of the storm water

drain and process water drain is annexed herewith as ANNEXURE - 6

(Colly.).

The process wastewater generated from various sections of the

Plant is collected in dedicated collection pits provided al each

individual section. The collected process wastewater is then pumped to

the SLS system and thereafter, conveyed to the lagoon tank for further

treatment in the water treatment plant. It is submitted that stotm water

is conveyed through a separate storm water drainage network and does

not mix with process wastewater at any stage. Accordingly, there is no

contamination of storm water due to process wastewater, and the

drainage system is operated in compliance with the CTO conditions.

The contents of paragraph 2.2.(viii)(d) are wrong and denied. It is

respectfully submitted that storm water drains and process wastewater

drains are segregated and independently designed, as explained in the

9.

7

772



above reply to point no.(c). It is submitted that the process wastewater

is collected separately through dedicated collection pits provided at

individual sections of the unit and is conveyed to the SLS system and

lagoon tank for treatment. However, the present Plant being first-of-its-

kind facility, is presently under stabilization and the feed processing and

overall Plant processing is significantly low. Under the present

operating mechanism, and aS a conservative environmental safeguard,

any storn water that may be generated within the plant premises is

collected and routed for treatment through the PCTP, thereby ensuring

that no untreated water is discharged outside the plant boundary.

It is pertinent to note that as per the CTO conditions, the maximum

possible storm water generation during rainfall is 2,350 m3 per day. The

present Plant is provided with two intermediate collection facilities

having a combined storage capacity of approximately 4,250 m3,

comprising a storm water pond of 3,470 m3 capacity and a PCTP

collection tank of 7J7 m3 capacity. This combined capacity is adequate

to safely accommodate the maximum anticipated storm water generated

in a day. Further, the actual rainfall-related storm water generation has

been well below 2,350 m3 per daY.

Additionally, since the Plant is operating at a very low capacity,

the process condensate generation is also significantly lower than the

design capacity of 1,440 m3 per day. Accordingly, till date, the Plant has

been able to effectively collect, treat, and reuse all generated storm

water and process effluent within the process system itself, in full

compliance with the CTO conditions.

8
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11.

10. The contents of paragraph 2.2.(viii)(e) are wrong and denied. It is
categorically denied that there exists any provision for discharge of
untreated wastewater or contaminated storm water into Drain No. 2
leading to river Yamuna. The said allegation is factually incorrect and
is based on an incorrect understanding and misinterpretation of the
actual system configuration. The requirement referred to was approved
under the cro issued by HSPCB exclusively for discharge of excess
storm water during extreme rainfall events, after meeting the prescribed
conditions' The line in question was temporarily utilized during the
construction phase solely for the discharge of hydro_tested water
generated during tank installation activities. It is submitted that upon
completion of construction, the said line has been physically
disconnected and permanently capped at the outlet fall point, rendering
it non-operational.

It is stated that at present, there is no functional or operable
connection between the collection tank and Drain No. 2. It is stated that
any suggestion that the line *may be connected at any time,, is
speculative and untenable. The present plant follows a zero-discharge
practice during normal operations, and all storm water and process
wastewater generated within the plant premises is collected, treated, and
reused within the process system itself, in strict compliance with the
cro conditions. It is asserled that no valve, pump, or operational
amangement presently exists that would enable discharge of untreated
wastewater to Drain No. 2.

The contents of paragraph 2.2.(viii)(f)
categorically denied that the plant had

are wrong and denied. It is
been discharging untreated

I
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wastewater into Drain No. 2 and thereafter stopped the same only after

intervention of the Hon'ble NGT. It is restated that the provision

referred to was made exclusively for discharge of storm water during

extreme rainfall events, strictly in accordance with the CTO granted by

HSPCB. The said line was never intended, designed, or used for

discharge of untreated process wastewater. It is reiterated that the line

was temporarily utilized during the construction phase solely for

disposal of hydro-tested water during tank installation and upon

completion of construction, the line was physically disconnected and

permanently capped at the outlet fall point and is presently non-

operational.

12. The contents of paragraph 2.2.(v1i)(g) are wrong and denied' The

allegation that the Plant cannot be termed as a ZLD facility is factually

incorrect and misconceived. It is stated that the Plant is operating

strictly inzLDmode, as mandated under the EC granted by MoE'F &.CC

and the CTO granted by HSPCB. At present, no storm water or process

wastewater is discharged outside the plant premises. It is submitted that

as the present the Plant is in the stabilization phase and is presently

processing very low feed and hence, all stotm water generated is

conservatively routed to the PCTP for treatment and reuse.

It is submitted that as per CTO, the rnaximum possible storm water

generation is 2,350 m.lday.The Plant is provided with two intermediate

collection facilities having a combined capacity of approximately 4,250

m3, comprising a storm water pond of 3,410 m' and a PCTP collection

tank of 77'7 m3, which is adequate to safely manage storm water under

present operating conditions. Accordingly, the allegation that storm

10
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water is discharged from a contaminated collection tank is invalid. It is

stated that the Respondent No.4, in any event, is diligently undertaking

all proactive and preventive measures as enumerated in paragraph 16 to

ensure strict adherence to applicable norms and safeguards.

13. The contents of paragraph 2.2.(viil)(h) are wrong and denied. The

inference drawn in the para under reply is based on a hypothetical and

incorrect assumption that the Plant simultaneously operates at full

design capacity and experiences maximum possible rainfall on a

continuous basis. It is submitted that the Plant is presently under

stabilization and is operating at significantly lower than design capacity.

Therefore, the generation of proaess condensate is well below the

design capacity of 1,440 m'lday.

Further, it be noted that the actual rainfall experienced is well

below the maximum permissible storm water quantity of 2,350 m3lday

stipulated under the CTO. A copy of the rainfall data of Panipat

(Haryana) as per IMD (Indian Metrological Deparlment) for the period

Jan2}23-September 2025 is annexed herewith as Annexure- 7.

Hence, the combined storage capacity of approximately 4,250 m3

is sufficient to manage the actual storm water and process condensate

generated under present operating conditions.

It is pertinent to note that till date, the Plant has successfully

collected, treated, and reused 100% of the storm water and process

wastewater generated within the premises, and water, let alone, any

untreated wastewater or contaminated storm water has never been

discharged into Drain No. 2 or into river Yamuna. It is stated that the

11
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allegation that the Plant has "no option" but to discharge untreated

wastewater is speculative, hypothetical, and contrary to actual

operational practice. It is reiterated that Respondent No. 4, as a matter

of abundant caution, is diligently undertaking all preventive and

corective measures detailed tnparagraph 16 to ensure that no untreated

effluent is discharged into the River Yamuna'

14. The contents of paragraph 2.2.(vlii)(i) are wrong and denied' The

allegation that the Plant has neither prepared nor implemented a Sludge

Management Plan is factually incorrect. It is submitted that the

Sludge/Solid Waste Management Plan forms an integral parl of the EIA

Report of the plant, which was prepared by a MoEF&CC-approved

agency. Based on the said EIARepoft, the Environmental Clearance for

the Plant was granted by MoEF&CC, and thereafter the cTo was duly

granted by HSPCB.

It is stated that the sludge generated at the plant is microorganism-

based biological sludge, arising from various biological treatment

processes undertaken for treating process condensate generated from

the evaporation section of the Plant. The collected sludge is subjected

to dewatering in a decanter unit to increase suspended solids

concentration. The extraneous matter in the form of sand, clay, stones,

and grit entering along with rice straw is removed in the wet washing

unit as mud, separated through classification, and collected separately.

Since this material originates from agricultural fields, it is utilized for

land application.

12
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The dewatered sludge/mud is stored in a designated sludge storage

pit of 1,200 m3 capacity which is constructed on an RCC floor with

RCC retaining walls, thereby preventing any leachate generation or

ingress into storm water drains. Fufiher, to cater to future requirements,

one additional sludge storage pit of 396 m3 capacity has also been

constructed. The provision of concrete flooring at locations observed

during the Joint Committee visit further demonstrates Respondent

No.4's proactive and compliant approach towards environmental

safeguards.

15. That the suggestion made in paragraph 3.0.(i) is unwarranted &.

misconceived. It is categorically stated that there does not exist any

arrangement for discharge of untreated wastewater into Drain No. 2. It

is submitted that the stipulation referred to was approved under the CTO

issued by HSPCB, solely for discharge of storm water during extreme

rainfall events, and after obtaining necessary permission from the

Irrigation Department. The said provision was never intended,

designed, or used for discharge of untreated process wastewater. It is

reiterated that the line was temporarily utilized during the construction

phase only for discharge of hydro-tested water during tank installation

activities. The said line has since been physically disconnected and

permanently capped at the outlet fall point, rendering it non-

operational. Accordingly, there is presently no arrangement available

for discharge of untreated wastewater into Drain No. 2. Photographs

showing physical disconnection of lines and blocking of internal

channel are annexed herewith as Annexure-8 (Colly).

13
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However, safeguards for any need of the drain in future, in

terms of the approvals of the same, have been enumerated in the

following para.

16. That the suggestion made in paragraph 3.O.(ii) is unwamanted & flawed.

It is reiterated that storrn water discharge into Drain No. 2 was permitted

under the CTO issued by HSPCB and coresponding approval of the

h:rigation Department, and such permission has never been misused for

discharge of untreated wastewater or contaminated storm water.

Neveftheless, to further strengthen segregation and in anticipation

of higher-capacity operations, the unit has undertaken /is undertaking

additional engineering measures for positive segregation of storm water

and contaminated water, as detailed below:

a) Blocking of internal channels at seven (7) identified locations to

prevent cross-flow.

b) Reversing flow directions at selected locations to route

uncontaminated water to storm water drains and contaminated

water to process drains.

Providing partitioning within the existing storm water pond for

segregated storage of storm water and contaminated water, with

separate inlet channels.

Treating channels in contamination-prone areas (boiler, wet

washing, PT section, SLS) as prooess water channels.

c)

d)

14
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Creation of an additional collection pit near the wet washing

section for biomass-laden storm water, routed to SLS / lagoon tank

for reprocessing.

Provision of dedicated pumping systems for storm water and

contaminated water handling.

g) To ensure continuous compliance and transparency, an OCEMS

online analyser shall be installed at the storm water discharge line

to Drain No. 2 and integrated with HSPCB and CPCB online

portals.

It is submitted that upon completion of the above measures, there

will be no possibility of mixing of storm water and spillage of any kind

atany stage. While works mentionedatPara a) stand completed, works

under Para b), c), d), e) and f) are underway at war footing and it is

being arranged that they shall be completed by end of March 2026.It

is submitted that the works under Para g) are in progress and work

orders have been issued.

17. That the suggestion made in paragraph 3.0.(iii) is misguided. The

allegation that the Plant has not prepared or implemented a Sludge

Management Plan is factually incorrect. It is submitted that the

Sludge/Solid Waste Management Plan is an integral paft of the

approved EIA Report, prepared by a MoEF&CC-approved agency,

based on which the Environmental Clearance for the Plant was granted

e)

0

15
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by MoEF&CC. Subsequently, the CTO was issued by HSPCB after due

scrutiny. The sludge generated is microorganism-based biological

sludge, arising from biological treatment of process condensate from

the evaporation section. The sludge is dewatered in a solid-liquid

separation system to increase suspended solids concentration. It is

stated that the extraneous matter (sand/claylstones/grit) entering along

with rice straw are removed in the wet washing unit, separated through

classification, and utilized for land application, as the same originates

from agricultural fields.

It is stated that the dewatered sludge/mud is stored in a designated

sludge pit of 1,200m3 capacity,constructed with an RCC floor and RCC

retaining walls prevents leachate ingress. Additionally, one more sludge

pit of 396 m3 capacity has been constructed to meet future requirements.

18. The suggestion made in paragraph 3.O.(iv) in as much as it suggests that

the Plant should not be allowed to use stotm water drain for recharging

the ground water is unwarranted. The said suggestion has been made on

assumptions and is unsupported by any evidence. It is stated that the

storm water generated from Plant areas is not used for groundwater

recharge and only clean roof-top rainwater is diverted to rainwater

harvesting pits, ensuring that there is no possibility of contamination or

mixing of storm water with recharge water. It is stated that in

compliance with EC conditions, the Plant has constructed 18 rainwater

harvesting pits, which exclusively collect roof-top rainwater.

tg. It is stated that though the recommendation made in para 3.0(v) is

addressed to Respondent No.2, however, it is submitted that the Plant

16
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is operating strictly in zLD mode, with no discharge of process
wastewater or contaminated storm water outside the plant premises.

20' In response to the suggestion made in para 3.0(vi) it is stated that the
Plant has already implemented robust preventive measures to protect
groundwater and surface water. As stated above, only roof_top
rainwater is diverted to rainwater harvesting pits, while storm water and
process water are separately collected and treated. That adequate
containment, RCC-lined storage, and controlled handling systems are
in place, eliminatin g any possibility of contamination. Accordingly,
there is no impact on groundwater or surface water due to the operation
of the Plant, and no remediation requirement presently arises.

It is imperative to submit here that not only the plant is subjected
to periodic externar audits/ inspection by Respondent No.2/cpcB but
also, six monthly environmental compliance reports are also submitted
to MoEF&cc with a copy to Respondent No.2. Interestingry, never has
any deviation being noted by the Central Pollution Control Board in its
inspections through external agencies of "Gross poiluting Agencies,,. rt
is humbly submitted that never has any report, by any committee
internal or extetnal, has ever reporled any contaminated water discharge
from the Plant.

Additionally, permission for discharging rainwater into Drain_2
'has been obtained from the Irrigation Department, which confirms that
the area of the 2G Ethanol plant falls within the catchment area of
Drain-2. The drain along the plant's boundary wail has been constructed
for the disposal of surface runoff from the catchment of the permanent
road outside the plant boundary.

17
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2t.

with respect to the housekeeping conditions of the plant areas

depicted in Photographs Nos. 3, 4,5, and6 of the committee,s Interim
Report, it is submitted that the observations have been promptly

addressed and rectified even before submission of the Final Report.

Necessary housekeeping measures were undertaken immediately, and

the said areas have since been restored and maintained in a satisfactory

condition. compliance in this regard is duly evidenced by the latest

photographs of the respective locations, the same are annexed herewith

as ANNEXURE - 9(Coily).

In the above facts and circumstances and further measures adopted

pursuant to the Final Report, no fufther directions are necessary in the
present matter. The complain may please be disposed of accordingly.

Through:

Abhishek Birthray/Divya Jainl Aiswarya Sahu
Advocates for Respondent No. 4

SARVAGYA LEGAL
D-379, Dron Marg, Defence Colony

New Delhi - 110049
}tr 40t9 4669

Email : d i ):1, i.r"i a i I 
r liir I i,r n1 ir g,.y a I c g u-l . c <in r

M: +91 997t9 92093
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINALAPPLICATION NO. 411 OF 2025

IN THE MATTER OF:

Indrajeet ...Applicant

Versus

State of Haryana & Ors. ...Respondents

AFFIDAVIT

I, Jayant Kumar, S/o R.P Sharma, aged about 50 years, authorized

representative of the Respondent No.4 having office of Panipat Refinery at

Panipat Refinery and Petrochemical Complex, Baholi, panipat, I32I4O, do

hereby solemnly declare and affirm as under:

L That I am presently working as General Manager (HSE & pSM) with

the Respondent 4. I have been duly authorised by the Respondent No.4

and am fully acquainted with the facts and circumstances of the case,

therefore, competent to swear and affirm this affidavit.

2. That the accompanying Reply on behatf of Respondent No.4 to the

Final Joint committee Report dated 05.01 .2026 has been drafted by

the counsel for the Respondent No.4 under my instructions and the

facts stated therein are true and corect to the best of my knowledge

*d 
the records maintained by the Respondent No.4 in normal course

business. The legal submissions made therein on the basis of the

sed received.

19
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3. The annexures filed along with the reply are true copies/printouts of
their respective originals.

VERIFICATION:-

--lr---;4--+-D{dgtENr ,!

JrYmtKtmer
r--irt3r=r-
i-Er-Ir-!r-{-II

frl frut.A 6r{.s}'*'ua') I 32 t rto

PmPt ninrW (l.O.c.L') r !2t{l

of my above affidavit are true and correct to my knowledge and no part of
the same is false and nothing material has been concealed therefrom.

"*T-&fff*
xiril,:J:s$H'l:}

|r-FFrtFrl:IIF
-rr---:r-rIrIlqClm ffi 1nf.ul.*.uu.) M l.o
_ Pa{priRrllmry(IO.C.L.}lfltlo

\r

\

\ t ttB 1$ib
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